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In the present Original Appiicatien,
one of the grievances of the Applicant is

that his application fer voluntary retirement,

(&

under Annexure.l, dated 20th February, 2001
has not been considered. In the counter filed
by the Respondents/Railways,nene receipt of
the said document,under Annexure-l, has been
disclesed with the fellowing words;—
®eeeseesThe Respoddents have never
fecelved any applicaticd for
voluntary retirement as stated by
the applicant vide Annexure.lte
the O.A,.othertwise volunta
retirement ceuld have Deen accept ed
witheut any E:eblem as it was
considered Case €L ether persons,*™

(emphasis supplied)

In the aferesaid letter,under
Annexure-l,Applicant prayed te take voluntary
retirement,en health ground,with effect from
31-3-2001, Mr.Mishra for the Railways states
that the Applicant has net reported te duty,
neither at Keonjhat nor at visakhapatnam,since
May, 2001.Apparently, Applicant being sick, has
not been able te report to duty at either of
the places.

Having heard Mr.Sarangi,learned
counsel for the Applicant and Mr.Mishra for the
Respondents/Railways and on perusal of the
materials placed en record,the Respondents are,
hereby, directed to take into consideraticn the
document as has bDeen filed in this OA as

Annextire.l,as a notice for voluntary retitement

(without insisting en the production ef the




NOTES OF THE REGISTRY

ON . QD0 e i
ORDERS OF THE TRIBUNAL L .;T ‘

< oy e OO}
\E‘A\\D "

/ ’ A // p P Q\f’ "
*ﬁr Gf\\a\/\g/\ \ol~ Q &9&,\3 e

R} - RegRree St
b’ﬁ. '/N . ‘A‘\‘Q 2

com—— N — e

Casorrdeere oot Asisd .

Tseweyn—

{ A DR AT

Q,&uw\ﬁtQN V\“lk'
KAl <D

the original ef the same) within a periodu
of 30 days hence and pass necessary orders thereon
within the same time., In the event the |
Respondents accept the notice,then the Applicant
sheould be allewed to ge on retirement w.e. f.
31.3.2001 and,in that event he shouddnet
insist wages/salaries for the pericds after
31.3.2001 and in that event, he sheuld be
paid pensicnary benefits w.e.f, 1.4.2001,
The wages/salaties,if any, he has already
received after that date,sheuld be adjusted
éppropriately.

pith the abeve ebservaticns and
directicns, the OA is allewed.Ne costs,
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(MANORANJAN MOHANTY)
MEMB ER (JUDICIAL)




